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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Cvil)........ / 2004
(CC: 11371)

(From the judgenent and order dated 19/12/2003 in WP 7025/2003

of The HI GH COURT OF BQOVBAY)

M S. RACHNA ENG NEERI NG CORPN. & ORS. Petitioner (s)
VERSUS

BANK OF | NDI A Respondent (s)
Wth I.A 1(Cdelay in filing SLP)

Date : 10/12/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S. N VARI AVA
HON BLE MR JUSTI CE H K. SEMA

For Petitioner (s)M. CGourab Banerjee, Sr.Adv.
Ms. Sushnita Banerjee, Adv.
Ms. M nakshi Sharma, Adv.
Ms. Malvi ka Coomar, Adv.
M. Anupam Lal Das, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER
There is no proper explanation for the inordinate delay of 247 days in filing the Special Leav
e Petition. Application for condonation of delay is dism ssed. Even otherwi se on nmerits, we
see no substance. The Special Leave Petition is dism ssed.

Anita

(Jashbi r Si ngh)
Court Master



